
ACT NO. XI OF 1933. 

' 
(Received hhe assent of the Gove~pos* General on the 16th 

April, 1933.) 

An Act further to amend the Indian Merchant Shipping 
Act, 1923, for ~tr~tabl PUQOSeS. 

HEREAS i t  is expedient furtksr to amend the Indian 
of uzs. W Merchant Shipping Act, 1923, for the purposes herein- 

after appearing; It is hereby enacted as follows:- 
1. (I) This Act may be called the Indian Merchant Ship- short commencement. title and 

ping (Amendment) Act, 1933. 
(2) It shall come into force on such date as the Governor 

aeneral in Council may, by notification in  the Gazette of 
India, appoint. 

2. I n  section 155 of the Indian Merchant Shipping Act, A section mendment 166, of 
Iof l023-  1923 (hereinafter referred to as the said Act),- A C ~  XXI of 

1828. 

(a) clause (c) s h d l  be omitted; 
(b) clauses (d), (e) and (f) shall b,e re-lettered as clauses 

t (c), (d) and ( e ) ,  respectively; 
(c) after clause ( e ) ,  as so re-lettered, the following clause 

shall be inserted, namely : - 
" (f) in the case of a native passenger ship, that food, 

fuel and pure water over and above what is neces- 
sary for the crew, and the other things (if any) 
prescribed for native passenger, ships, have been 
placed on board, of the quality prescribed, 
properly packed, and s~utficient to supply the 
native passengers on board during the voyage 
which the ship is to make (including such deten- 
tion in quarantine as may be probable) according 
to the prescribed scale : 

Provided' that, if the officer appointed in this behalf by A 

the Governor General in Council is satisfied 
that 
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that a native passenger has brought on board for 
his own ufie food of the quality and in the quan- 
tity prescribed, such native passenger shall not 
be inclnded among the number of native pas- 
sengers for the purpose of the supply of food 
under this clause ;' ' ; 

id) after clause (h) the following clause shall be inserted, 
namely : - 

" (i) in the case of a pilgrim ship, that food and' pure 
water over and above what is necessary for the 
crew, and the other things (if any) prescribed 
for pilgrim ships, have been placed on board, 
of the quality prescribed, properly packed and 
suacient to supply the pilgrims on board during 
the voyage which the ship is to make (includ- 
ing such detention in quarantine ae may be prob- 
able) according to the prescribed scale;" ; 

and 

(e) clauas (i) shall be re-lettered as clause ( j ) .  
0 mlselnn of 
section 166 3. Section 156 of the said Act shall be omitted. 
Act XXI of 
1923. 

Amendmentor 4. I n  section 166 of the said Act,- 
sectlon 106 
Act XXI oj. 
1023. (a) the words " or pilgrim ", where they first occur. shall 

be omitted; 

(b) for the words " any passenger or pilgrim " the words 
L L any native passenger " shall b,s ~ubsti t~uted; a.nd 

(c) after the words " fuel and water, " the words " or, 
if the master of a pilgriin ship, without reasonahle 
sxcuse, the burden of proving which shall lie upon 
him, omits to supply to any pilgrim the prescribed 
allowanc~s of cooked and uncooked food and of 
water," shall be inserted. 

Amendmentof '5. I n  sub-section (1) of section 1673f the said Act, for the 
aeotion 167 
~ c t  XXI 02 word " twejlty " the word " fifty " shall be substituted. 
1923. 

Amendmentof 6. In snb-section (1) of section 193 of the said Act, for 
aectlon 193, 
A C ~ X X I O ~  the words ( '  Ihe space for the time b,sing required for pas- 
1923. 

sengers under this Act ", the words " sixteen and ninety-six, 
i respectively " shall be substituted. 
I 

i 7. l a  
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I 
7.. I n  section 201 of the said Act,- Amendmmt of 

seotlon 201 
Aot XXI ot' 

(a) in sub-section (I), a f t 3  the words " as may be pre- ~ o z a .  
scribed ", the following words shall be inserted, 
namely : - 

" and such medical officers and attendants shall give 
their services free to all sick ~ i l g r i m s  on board " ; 

(b )  in sub-section (2),-- 
(i) for .the words " If this section is not complied I 

with ", the words " If medical officers and at- 
tendants are not carried on a pilgrim ship in 
accordance with the provisions of sub-section 
(I) " shall be substituted; and 

(ii) for the words " five hundred " the words " three 
thousand " shall be substituted; and 

(c) after eub-section (2), the following sub-section shall 
b,e inserted, namely 

" (3) Any medical officer or attendant on a pilgrim 
ship who charges any pilgrim on such ship for 
his services shall be liable to a fine which may 
extend to two hundred rupees." 

8. For section 205 of the said Act the following section Substitution ot 
new' section for 

shall be substituted, namsly : - section 206 
Act XXI ot 
1023. ( 

\ 
" 205. (I) Port-clearance shall not be granted from any $;;,;;;a; 

port in British India to any pilgrim ship unless  on 
the master, owner or agent and two sureties resident voyage. 

in British India have executed, in favour of the 
Secretary of State for India in Council, a joint 
and several bond for the sum of ten thousand rupees 
covering all voyag,.vs which nlay be w'ade by the 
ship in the current pilgrim season, conditioned 
t h a t  

(a )  where any voyage does not begin at  Aden, the ship 
shall, if so required by an order nnder section 
203, touch a t  Aden on the outward voyage and 
t h 3 e  obtain the certificate required under that 
section, 

(1)) the master and medical officer or officers, if any, 
shall cioi~~ply with the provisions of this Part  
and the rules made thereunder, and 
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(c) the master, owner or agent (as the case may be) 
shall pay any sun1 claimed by the Governor 
General in Council under section 209A. 

(2) A bond' may be given under this section covering 
I 

any or all of the pilgrim ships owned by'  one 
owner, and in such cases the amount of the bond 
shall be ten thousand rupees for each ship 
covered. " 

A ~ c n d ~ u f ~ l l ~  of 9. I n  section 206 of the said Ad,, after sub-section (I), the sectlon 206 
Act XXI oi following sub-section shall be inserted, namely : - 1025. 

" (1A) No pilgrim shall be received on board any pil- 
grim ship unless he produces medical certificates 
signed by persons who, in  the opinion of the officer 
making an inspection under this section, are duly 
qualified to grant such certificates, showing that 
such pilgrim- . 

(a) has been inoculated against cholera within six 
months bef,ore the inspection, and 

(b) has b3en vaccinated against small-pox within five 
years before the inspection : 

Provided that the officer maliing the inspection may dis- 
pense with the certificate of vaccination, if in  his 
opinion the pilgrim has marks showing that he has 
had small-pox." 

suLstitutionOf 10. For the proviso to section 208A of the said Act the new proviso to 

B , e ~ ~ 1 ~ 2 ~ $ ,  following pmviso shall be substituted, namely:- 
1928: . 

.. . " Provided that the prescribed persbn may exempt any 
, . d... : 

. ,.. pilgrim from any or all of the above requirements, 
' . .. - ,  , if he is satisfied tha-t i t  is , inexpedient, in -the 
. . .. , special circumstances of the case, to enforce them.'' 

*ubstitutionof new sectlons for 11. For section 209 of the said Act the following sections 
Bect10n200 A C ~  XXI 02 shall be substituted, namely : - 
1928. 
Issue or pro- 
duction of " 208B. (I) Every pilgrim travelling on a pilgrim ship 
tlcketa. shall be entitled, on paym3nt of his passage-money 

and fulfilment of other prescribed conditions, if 
any, to receive a ticltet in the prescribed form, and 

, shall be bound to product it to such officers and on 
such occasions as may be prescribed and otlzsrwise 
to deal with it in the proscribed manner: 

Provided 
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Provided that no pilgrim, who has not been exempted 
under the proviso to section 2088, shall be given a 
ticket other than a rei.urn ticket nnless he hasmade 
the deposit required by that section. 1 

(2) Any ticket issued to a pilgrim for a voyage on a 
pilgrim ship shall entit,le him to receive food and 
water, on the scale and of the quality prescribed, 
free of further charge, throughout the voyage. 

208C. (1) Every pilgrim prevented from embarking under Refund of 
deposita and 

section 206, or removed from the ship under section pagsage-mOncy* 

207, or otherwise prevented from proceeding shall 
be entitled ta the refund of any passage-money 
which he may have paid, and oE any deposit which 
he may have made under section 208A. 

(2) Any pilgrim who, within eighteen months of his 
sailing from British India, satisfies His Majesty's 
R,epresentative at  Jeddah that he intends to remain 
in the Hedjaz or to return to India by a route other 
than the route by which he came from India, shall 
be entitled to a refund of any deposit made by him 
under section 208A, or, if he is in possession of a 
return ticket, to a refund of half the passage- 
money paid by him. 

(3) Where any pilgrim dies in the Hedjaz or on the voy- 
age thereto, any person nominated by hini in this 
behalf in writing in the prescribed manner, or, if 
no person has b,een so nominated, his legal repre- 
sentative, shall be entitled to a refund of any de- 
posit made by such pilgrim under section 208A, 
or, if such pilgrim was in possession 01 ere& 
ticket, to a refund of half the passage-money $aid 
by such pilgrim. 

(4) MThere any pilgrim fails to rsturn to British India 
from the Hedjaz within eighteen months of hib 
sailing from India, or returns to India by a rouit; 
other than the route by which lze came f n ~ m  Indib, 
he or any person nominated by him in tlris behall 
in writing in the prescribed xanner shall be 
arltitled to a refund of any deposit made by such 
pilgrilu under seelion 208A, or, if such pilgrim 
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was in possession of a return ticket, to a refund of 
half the passage-money paid by such pilgrim, 

I except vhere such deposit or passage-money has 
I 
1 already been mfunded under this section. 

(5) ICefunds under sub-secti.ons (I), (2), (3) and (4) of 
deposits shall be subject to such conditions and of 
passage-money to such deductions and conditions 
as may be prescribed. 

Unclaimed 
doposits and 

209. (I) All deposits made under section 208A which 
psssage- 
money to lapse 

have been unclaimed for the prescribed period shall 
to Govern- become the property of Government. 
mont. 

(2) If any pilgrim entitled to a refund of pa,ssage-m,oaey 
under sub-section (I)  of section 208C does not claim 
such refund within the prescribed period, or if any 
pilgrim who has purchased a return ticket does not 
on the basis of such ticket obtain a r,sturn passage 
from the Hedjaz within the prescribed period and, 
the value of the return half of such ticket has not 
been refunded under sub-section (2) or sub-aection 
(3) or sub-section (4)  of section 208C, such pas- 
sage-money or value shall, subject to the exercise 
of the rights conferr,ed by sub-section (4) of section 
208C, become the property of Government and 
shall be paid to Government by the master, owner 
or agent to whom i t  was paid." 

Amendmentot 12. I n  section 209A of the said Act,-- 
aectdon 209A, - 
Aot XXI of 
1923. (a) in. sub-section (I),- 

is) for ths words " Port-clearance shall not be granted 
from any port in  British India to any pilgrim 
ship unless or until the master, owner or agent 
and two sureties resident in British India have 
executed in  favour of the Secretary of State for 
India in Council a joint and several bond for the 
sum of ten thousand rupees, conditioned that,  if 
any pilgrim who has been carried to the H'edjaz 
by that ship " t h ~ o r d s  " Where any pilgrim 
who l ~ a s  been carried t,o the Redjaz by a pilgrim 

I 

ship " shall be substituted, 

(ii) for the words " British Corisul ", the words " His  
Majesty's Representative " shall be substituted, 

(iii) for 
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(iii) for the words " master, owner or agent aforesaid," 
the words " master, owner or agent of the ship 
in which such pilgrim was carried to the Hed- 
jaz " shall be substituted, and 

kiv) after the proviso the following further proviso 
shall be inserted, namely : - 

" Provided further that in the case of any pilgrim 
whose ticket has been deposited with His 
Majesty's Representative at  Jeddah the said 
period of twenty-five days shall, during the 
period of six weeks following the Ha j  day, 
be reduced to fiftasn days beginning on the 
day on which such pilgrim notifies to His 
Majesty's Representative at  Jeddah his desire 
to embark for the return passage."; 

and 
I 

( 1 1 )  in sub-section (2 ) )  for ths words " British Consul " 
the words '' His Majesty's Representative " shall 
be substituted. 

13. I n  sub-section (3) of section 209B of the said Act, for A.Z;;;;Y 
the words " Within such time ", the words " Before such A C ~ X X I  of . 

1823. 
reasonable and sufficient interval " shall be sllbstitnted. 

14. To section 209C of the- said Act,, the following sub- ,",z;;n;,of 

section shall be added, namely :- ~ c t  XXI of 
1823. 

" (6) Nothing in this section or. in section 20913 shall 
apply to any advertisement, made before the inter- 
val pr,sscribed under sub-section (3) of section 
209B, and intended to give the public information 
of the approximate date of the sailing of a pilgrim 
ship, provided that such advertisement, clearly 
states that the date so advertised is approximats 
only and that the correct proposed date will be ad- 
vertised later." 

15. (1) I n  sub-section (1) of seciion 213 of the said Act,- Amendmelit of 
secitlon 213 
~ c t  XXI a! (a) in clause (f),- 1923. 

(i) for the words " food, fusl and water ", in the first 
place where they occur, the words " cooked and 
uncooked food and water " shall be substituted; 
and 

(i;) for 
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(ii) for the words " food, fuel and water ", where they 
occur in the aocond place, the words " food and 
water " shall be substituted; 

(b) after clause (f), as so amended, the following clause 
shall be inserted, namely : - 

" (ff) the kinds of food to be provided for pilgrims on 
payment, in addition to the food to be supplied 
in accordance with the rules made under clauae 
(f), and the charges which may be made for the 
same ;" ; 

(c) in clause ( j ) ,  after the words " on board " the words 
" free of charge to pilgrims " shall be inserted; 

(d) after clause (m) the follo~ving clanse shall be inserted, 
namely : - 

" (mm) the period referred to in clause (a) of sub- 
section (IA) of section 206;" ; 

(e) for claua. (7') the following clause shall be substi- 
tuted, namely : -- 

" (1.) the refund of deposits and passage-money under 
section 208C, and the manner in which persons 
shall be nominated under that section for the 
purpoamof entitling them to a refund;" ; 

i and 
I (f) after clause (w) the folliwing clause shall be inserted, 

namely:- , 

" (loto) providing that a pilgrim shall not be received 
on board any pilgrim ship, unless he is in pos- 
session ~f a passport or a pilgrim's pass, regulat- 
ing the issue of pilgrims' pasa.s, and prescrib- 
ing the form of and fees which may be charged 
for such passes; and ". 

(2) I n  sub-section (2) of the said section, for the words 
" two hundred " Ibe words " three hundred " shall be sub- 
stitut,ed. 


